BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (WZ] 205 -

PUNE

Original Application No.58/2020 (WZ) -

. APPLICANTS : ManOJ Arjun Golhar & another
N | | VERSUS | |
OPPONENTS _ : o The Collector and_'-D.ist'r_i’c.t- Magistrate

& others ==

'SUBMISSIONS ON BEHALF OF THE OPPONENT NO.5..

| MAY IT PLEASE YOUR I-IONOR
The opponent no.5 above named most respectfully subrmt as

under that:-

1. By the instant original application, the applieants seek
 maintenance of green belt at village Chirvaha and demolition

| of construction catried olat "in-gr'eeﬁ'belﬁ. B

2. 'The 1nstant SumeSSIOI‘lS are ﬁled by the opponent noS""’_:_.
' "w1thout pre_]udlce to thelr r1ght to ﬁle fuller and more. o
deta.tl_ed paramse r_eply to the averr_ne_nts -mad_e_- 1_n_- th‘e or1g1na1 '

application at latter state, if neee's's-afy,_ :

| At this .S.tage_,- it is reopectfui_ly 's_nb'mitted tha't't.he_ _appiicants;
have '-préyed: amongst _others.'.a". direetion.' to .demolzi'sh the

. _constructlon carrled out in the green belt and restoratlon of o

green belt at V1llage Chlrvaha as per sanctloned layout ﬁled_ '



by them at Annexure A. This. opponent no. S 1s at pains to

to _'thelr dzsplacement f_rom vzllage_. Sonarva_h1. have started '

construc'tion of their -houSes 'Th'ese”'con'structionsf are . at
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_ submlt that S plot owners; who have been allotted plots due |

'Varlous stages of completlon In the event the sa1d prayer of E

the appllcants is allowed these houses beIongmg to 5 plot' ' .' o

- holders w1ll have to be demohshed None of these 5 plot o

opponent 0.5 submlts that the sa1d prayer therefore cannot

:.be allowed 1n the absence of those 5 plot holders, whose

| houses are .-llkely to be' demol1she‘d'- in view of the prayer_'

made by the apphcants In fact the orlglnal apphcatlon 1tself'

. is bad for non-_]o1nder of necessaty party

o holders are made a party to th1s or1g1nal apphcatmn 'I‘h1s a

:'__Without p'.rl.ejudiee to 'the'. above, .' th1s .opponent no. 5 mOSt o

reSpectfully submlts that Gos1khurd Pro_]ect Wthh is a..._.".

. -Nattonal Irrlgatlon Project 1ncluded under the Prlrne Mlnlster - :

_ .Krush1 Slnchan YOJana is s1tuate-d in 3 DlStI‘-lCtS-l e. Nagpur :

D1strlct Bhandara D1str1et and Chandrapur D1stnct 179

" v1llages are affected due to submerge 21407 Ha land 1s to

. be acqulred for the sa1d purpose: '.of 'wh1ch only -150 I—Ia. of

' land rema1ns to be acqutred The 1mgat1on pro;ect is to

: beneﬁt 60 vﬂlages from Nagpur D1st:r1ct 286 from Bhandara -

. __D1strlct and 37 L Vlllages from Chandrapur D1stnct It is o

_11kely to create an 1rr1gat1on potent1al from 250800 Ha out of'-'li

___Wh1ch at the moment 115587 Ha potent1al has been'-:-:___'_ S

achleved.



. submit that 1n1t1ally The Sonarwah1 V1llagers 1n Tah Kuh1 |

In order' to complete the n'arration' d‘f facts it is -ne'eessary to

were 1n1t1ally allotted plots at Mouza Bothah Tahs1l Kuh1 SR

But the Sonarwahl V1llagers demanded the resettlement at

- V111age Marod1 Tahsﬂ Mouda Where wllagers of v111age.
Kharada in Tahs1l Kuh1 ‘were resettled But v111agers of _' :

Kharada resetiled at Marod1 opposed- ' resettlement - of

Sonarwahl__ _ v111agers. Therefore thelr resettlement ‘was

proposed at Mouda Tahe Mouda where vﬂlagers of

. Chlchaghat of Tahsﬂ Kuh1 were. resettled But the vrllagers :

K _of Ch1chaghat resettled at Mouda opposed resettlement of' .

'_-Sonarwah1 v1llagers in thelr layout at Mouda That after due

deliberatm_n'mth the pro'_]ect affe_ct‘e_d_ person'1t- was__ ult1mately -

deeide_d to rehabilitate the pr_'oj'ee't affected-p_erso_n' of village

Sonarvahi at Chirvaha. '.Aecordingly; a Jayout plan was

: erea_ted in an area of about 19.4_2 Ha. Residents of villages

SOnarv-ahi and'Tekepaa'r- we're rehabilit'ated at this village in .

this layout As per ‘the rehab111tat1on pohey of the State

Government the dlStI‘lCt adm1n1strat10n had undertaken to. . .

pro_vide- all -C_1vlc ‘amenities '1ne_lud1n’g'_. r_t')_a_d',.- hght, _d__n_nkmg_

~‘water, -sehools play' "'.:groundr'- ..market | 'plaCe “and

: 'grampanchayat ofﬁce at Mouza Chlrvaha Tekepar v111agers | -

" -had began the "Jal Satyagraha" agalnst allotment of plots to

Sonarwahi wllagers at Chlrvha Hence Sonarwah1 vﬂlagers |

approached the Hon'ble H1gh Court Mumba1, Bench at

Nagpur .seekmg d1rect1_on. t0' proteet - the1r plot

'\ allotments "~ for resettlement -~ at v1llage Ch1rvha, where _

Tekepar - Vﬂlagers also to be resettled [Wrrt Petltlon :

_No.6692'/20'19). In vrew of the undertakmg gwen by__" |



'_ 'DiStrfct'Adrninistration hefore the Honble -Hig’h Cou’_rt"j_ -
that the Sonarwahi v1llagers w111 be resettled in village -
Chirvha in writ petItIOIl no. 6692/2019 the Honble H1gh _

Court has passed ‘order . 14/1 /2020 d1rect1ng .
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Collector Nagpur to ab1de by- the -undertakmg and -

d1sposed off the sa1d Wr1t Pet1t10n In view of rehab1l1tat10nf

pohcy, the Sonarw_ah1 Vﬂlager._s .started construcnon . of. o

. building their houses on the allotted plots on rehabilitation -

site at Mouza C_hirvha,. Tah ..'mo1;-1da Dfst.Nagpur. Total 14

 families from Sonarwahi Village were sh1fted to thxs

'Rehab1l1tat10n site. out of wh1ch 5 fannlles bu11t up theIr
houses on allotted plots. Copy of the chart sh_owing the fact
with regard: to r_ehab_ilita'tion of these 14 families is annexed

herewith at ANNEXURE-O-5-A. -

- On the date of filing of that affidavit on 06.12.2019, 70% of

work was already completed and the rest was. sought to be

' completed w1th1n 2 months The d1str1ct adm1n1strat1on had

_ also prov1ded the bulldlng funds and 1n01dental allowances_;'
. to the pro_]ect affected persons Copy of the afﬁdawt in reply-'

) _filed in. Wnt Petition No.6692./ 201-9_ 1‘$--ann_exed. herewlth at

ANNEXURE-O-5-B.

ThlS opponent no.p also ﬁled 1ts a.fﬁdav1t in. reply in the Sa_ld "

writ pet1t1on Based on these contentaons the Hon’ble ngh .

Court v1de_ its order dated -14 01- 2020 d1sposed of- th-e-_

R pet1t1on Copy of the order dated 14 01 2020 1s annexed'. |

_herew1th at ANNEXURE O- 5-C



_Nagpur Metro Reg1on Development Authorlty (NMRDA)

10.

11.

It is respectfully subm1tted that pursuant to the order

‘passed by the Hon’ble ngl‘i Court based upon the statement

such is sought v1de this ongmal apphcatlon

A Layout plan for 203 plots at Vlllage Ch1rvha, Tah Mouda,

_ D'1st.N_agpur for 'the rehab1l1tat1on' of Vlllagers of Tekepar o

Tahsﬂ Kuh1 was sanctloned on. dtd 21.02. 2014 by State

Town Planrung Department The sa1d layout is located on

Nagpur Bhandara Nat1onal nghway havmg total area '19. 90. :

Ha. At the relevant t1me the . sa1d layout d1d not requ1re' -

sanctt_on, as_ this v_11_1ag_e __Chlrv.ha __Was u_nc_ler _'-Regmna-l__'_'

Development Plan.

In this sanctio.ne_d. lay.out plan, 75 meters from the c.enter:_of .
:.Highw'ay' is reserred for control 'line out ot vs.._rhich.. 33 m. is
' Green-Belt...
It is_.further humbly submitted that in the :ent'ire Process of :
- carving out of the plots in the laj{t:out,"_t_he-' plots have been '_

carved out ._after due auth'orilzation\:_ from the | Nagpu:r :.M_etro |

Region 'Develo_pment Authority si'hce- villagej‘ ' 'Chirv_a-h-a'_ was |

-was prepared .by. Town Plannmg Department 'on"-. |

' -19 09. 2018 on .d'i're'ction o‘f the then Collector The
| : Nagpur Metro Reg1on Development Author1ty (NMRDA) as.
.a planmng _authonty "-as.-_ per MRTP (Maharashtra :
Regional. ’wan Pla-_nning) _Act 1.966 has Jurlsd1ct1on over

- 'Village Chlrvha, Tah.Mouda D1st Nagpur NMRDA has 1ts._- |
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of the opponent no.1 plots were: allotted to the 14 fa1n111es on' s

an area Wthl’l is sa1d to be a green belt and 1tsr-estorat10n_ -as"'_:'j R

. incorporated in - the sald Metro Reglon Development -

~ Authority. (NMRDA) on 05. 01 2018 hence rev1sed ~layout



210 -
oﬁv_n Development Centfoi Rules (DCR)AS .pe_r. the DCR of
NMR.DA,. there is a prev-is'_ion'. of no defreloi)ment- zZone 'uﬁ
| to 60-meter w1dth of N.atio'n:al ﬂighWay but nolt beyond
that There is no prov1510n of green belt 1n thlS DCR The

| Depu.ty -.Dlrector, Town Plannmg, _NMRDA has glven :
.eoncurrence _.to _the _ rev1sed layout on 20.10. 2018 and :
additienal 20 plots we_re : 1neor-porated-.“ Accordlngly;' 14.

_' farni_liesl..._.ﬂf_rom Sonarl_va'l___li. h_aye'-_ been . - Shlfted _tO the
rehabilitation site and. 5 ..farlr__iil'ie.s. have already build the‘i;f
houses on allo'eted plqts as stated' _hel;ein_ above B

Hence these submissions.

Hence these submissions. .

Nagpur -

Date: e)’:}—{'n(?_ﬂom | o N '.O'pponent:No._.S- _




&N

Counsel for Opponent No.5

SOLEMN A_Fm_ﬁm'rmn
e T T &3 ‘)dea..bb
I, MGA(}}KV;P MOWI Mm MAged Ma_]or Oceu.:

Service, duly- autheriéed officer of the_ opp_onen_t no-.5, do’ hereby

-‘.ca'ke. oath and state as uﬁder.:r-.
 That the contents of above Parae -ere' trl.i__e and e0rfeet to the
-beSt of my i:ersonai -kneWIedge,' infOﬁnati_on. and av'eilable ofﬁee
'_-records The Legal subrmssmns are drafted by our couﬁsel as per
our 1nstruct10ns Hence Ver1ﬁed and s1gned at__ _ on thls the.__ L

day of November 2020

t'?,\." I e

I know & identify the deponent o o ,ﬁ.,‘;

- Wagib
Deponent

L Advocate.

SR GEFORE 4 O D L
- WGENSL N 20 AINERR
géﬂ gﬁﬁrﬁﬁ (’ _‘

5. : -
fh W‘Riﬁzﬂ eee R0, AR W ¢
_EEMWW A B f o
IDATT "_,__w ,, /go | _a@ke:m %ﬁ@éﬁﬁﬁ ) -




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (WZ)
' PUNE |

Orig. inal Application No.SBI 2020 ﬂﬂ[ :

APPLICANTS :  Manoj Arjun Golhar & another
VERSUS
OPPONENTS . :  The Collector and District Magistrate

& others

'LIST OF ANNEXURES

‘8r.N. | - Particulars Date | Annexure | Page |

No. No.

1. |Copy of the chart| ] "0-5-A
| showing the fact with| '
| 'regard to rehabilitati_on_ :

of these 14 famﬂie's.-

2. | Copy of the affidavitin| | O-B5-B
|reply - filed in Writ| .
| Petition

| No.6692/2019.

3. |Copy of the order inm|14.01.2020| 0-5-C
Wr'it' g ~ Petition |

No.6692/2019.

Place

Date: o o : Counsel for 0pponent N.o_..5' _
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List showing olots allotted to affected Village Sonarawahi at various qmsm_u__mﬁmn_ villages

Tah.Kuhi/Mouda, Dist.Nagpur

sr. Narme of Plof owners t-z,mowrm_m Tah. _M,MM”_ Marodi, ._.m._._.__r____pn_..”Mm Mouda, ....m:.z_humm Chirvha, ._.m:.shwhmnm
No. Piot No. (Sq.M.) Plot No. (Sq.M.) Plot No. (Sq.M.) Plot No. (Sa.M.)
Allotted Date 03/12/2009 21/02/2015 11/04/2018 30/09/2018

1 |Shalik Shravan Dahake 155 370 245 370 144 370 9.8 370
2 |Lakshman Shravan Dahake 144 555 |
3 [Narayan Savaji Dahake \_wm 370 370 B x_mm 370 4-S 370

:M{ - Manik Narayan Gm:mwm 73 370 106 370 134 37e 7.5 370
5 [vaman Narayan muwm._.mxm 157 370 105 370 135 370 6-S 370
& |Dada Narayar: Dahake 150 370 104 370 136 370 11-8 370 T
7 |Bala Shravan Dahake 164 378 245 370 143 370 9-8 370
8 | Kisan Shravan Dahake 158 370 257 370 131 370 12-8 370

Sunita Darmodhar
9 |Shivanakar, 138,137 370 297 370 142 370 10-S 370
Devala Raju Makode

10 |Rama Shravan Dahake 151 370 152{A) 370 138 370 7.5 370
11 {Karu Shravan Dahake 158 370 152(B) 370 1597 370 5-S 370
12 |Anandarao Shravan Dahake 183 370 258 370 139 370 14-5 370
13 |Balakrushna Manik Thakare 22,23 740 23 740 140 740 1.8 740
14 |Ishwar Jumma Badage 145 555 36 5565 141 555 8-S 555
15 [Gopichand Jumma Badage 217,218 740 33 740 139 740 13.5 740
16 |Bhaskar Shravan Dahake 147 370




1 the High Court of Judicature at Bombay

'm

“aza

Nagpur Bench Nagpur,

shalik s/o Shrawan Dahake
Aged 50 years, :
Qe Labour

Kisan 5/0 Shrawar Dahake
Aged _ waars,
Oceu: Labour

Rama s/o Shravan Dahake
Aged-__ vears,

Occu: Labour

Karu g/o Shrawan Dahake
Aged _ ves rE,

Loy Labeour

Bala s/o Shrawan Dahake
Aged  vears,
Ocou: Labour

Manik 5/0 Narayvan Dahake
Aged _vears, .

~ Qceus Labour

Anandrao 5/o Shrawan Dahai{e ié ~




o0

o

10,

11,

12.

i3

14,

Aged ___vears,
Ocou: Labour

Narayvan s/0 Sawail Dahake
(D) Through his {egal helr
Shankar s/o Manik Dahake
Aged __vears,

Occu: Labour

Dada s/0 Naravan Dahake
Aced __ years,

—ar—— F

Ccoy: Labour

Waman s/o Narayan Dahake
Aged’__vears,
Gccu: Labour

Sunita w/o Damodhar Shiwankar
Aged __vyears,
Oceu: Labour

Ramkrushna s/o Manik Thakare,
Aged __vyears,
Qccutr Labour

Ishwar s/o Jumma Badge,
Aged __years,

Qoo Labqur

Gopichand s/c Jumma Badge,
(D) through his legal Heir
Sudam s/¢ Gopichand Badge
Aged ___years,

Occu: Labour

All are Resident of

At Sonarwahi, Post Sirst
(Navegacon}, Tah. Kuhi,
Dist. Nagpur, '

Versus- S,



Respondents :- 1. - State of Maharashtra
Through, the Collector,
Civil Line, Nagpur. ‘

2. The Executive Engineer
V.1.D.C. Collectorate,

MNagpur,
3. Tne Special Land Acquisitio
Officer No &EF{E‘}Q

"?

-oliectorate, Nagpur.

4, The Sub Divisional Officer,
Umred, Tah - Umred,
Dist. Magpur.

e

AFFIDAVIT-IN-REPLY ON BEHALF OF RESPONDENT NO. 1

The respondent No.1, above pamed miost res;}e?c’cfufly begs

W submit its reply to the petition as under:

1. The petitioners who are P Qjec:t Affectea Persons and
who are original rewdents of Maouza Sonarwahi, have ﬁled

present petition by whrch thé petitioners hqae prayed to this

Hon'ble Court to dprect the respondents to open the gates of'_

Gosxkhurd dam and reduce the water level for the pmtectzcn of :

their families tilf the actual rehahiiitation of the p!ei:m_ s at the

site abbmned to them for the purpose {::a‘f rehabil ftat!cm The é

P T I
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| zu'ﬁﬁet tlor‘rerc have aiso D*‘aved m ti’:ss ‘-%c}n’bie G awé:’ ?@ 5*”5&‘3 E"‘}"’“81"'_

respondems to re]ease the rezzef fuﬁdg f@r the c;j jgggc gdugegf{___
to the pﬂtitioriers due to water logging in the wfiage ‘:\@ﬂarwah;
The De‘t tioners have also praved to this Honlble Court to airnrt_- S

the respondents for rehabilitation of the petitioners 1.2, residents

of Sonarwahi as =arly as possible and tHl then not to shift the

petitioners  from  the village Sonarwahi il theé_r actual

rehabilitation.  The petitioners have also praved to direct the

answering respondent to vacate the stay order datéd 13122018
(Annexure D} passed by the Sul Divisional Ofﬁcer, _Umreci byﬁ' .
which the stay was granted by the Sub Dwssnor‘a! Ofﬂcer to *he'
allotments of the plots at Mouza Chinfa, Ta"’ _'-Mauda, Dist.

Nagpur.

2. The answering respondent is flling present reply in

order to place on record the factual position in this matter in

es'pect of the steps taken by the answering resbohdent for
lehambra*[on of residents of Mouza Sonarwahi mclusdmg *he '
DEt!‘tiOnﬂr" from time to time. The answering respomdent hereby'_: .

crave teave of this Hon'ble Court to file additio}nai:;'-.;g-_epéy:-i.f:,_.so gﬁ_




f‘*a‘n Eu assisi *éfu hwb mri: i.u;_._

necessitated in fulure in o

resoive the controversy involved in the rw’mmt mx-‘% %:sm

3. It iz respectiully submitted that, Sanarwahi, villa
falling under Kuh: Tahsil, Dist, Nagpur Is affected by Gosikkhurg
Project and therefore the residents of said village require

rehabilitation.  The said village tomes under the Ga‘t_-Gram

Panchayat Sirs (Navegaon), The said villags Sona rwehr rafs 16-_

famifies,

A7 . o e -
. It is respectfully submitted tmat eariser the :aid
"/

vs!’age had to be resetifed at Mouzg Bothil, ugka K_uhi as per

the resolution passed by a.he uam P -;a'yéﬂt-* ~Whan i:}-e
viltagers of the affected vai Sanarwahs were rﬁvsted for
allotment of plots, .the ‘-f'l“dgﬂi”x maaa & r presev“*’atzan ?hat ti*ey
cught.to be resettled on o & ots; Fymg at front portion of the layvoit -'
anc further. thay should be jointly and furlly ré_se_ttﬁed; It is
:'S:-!;}brnﬁijtt_e_d that thé pécsts. demarcated in the !ayout at Mouza-.
Bb’thé Were asmae’*y amted by draw to the project: affectmcj

person of Mouza :;rr:;n (Navegaon) and Umari ant:s smce i was

necessary to allot the piots at resettiement ﬂ-ayﬂ;;t:_:-by_way of 4




#

£
'%j*a, s
i

of - N’ouzm Sonarwahi could not b b 8!’1‘(?&??’9@0

5. It s respectfully submitted that, several round of

discussions from Hme to time were held with rhe project affectad
persons of Mouza Sonarwahi, Howeaver, final decision could not

be taken about their resettlement as there was some opposition

from the residents of Marodi for rehahil tauon of- saad pmjea

affected persons. It is. further submittad f:ﬁaz aﬁer mdavrduai"

interaction with each and every family of Sar‘sarwahg,, uitim&te#y'

the project affected Persons of Mouza Sonarw ahf .a__g'reed 'to get

;I-ESELUEd at Mouza Moradi, Tg. Mmida' where the Perabaiitatmn of .

:

project affected persons of Mouza K*'zc.racia Tq. Kuhi was already
compieted on fayout demarcated For i:hem It is  further
submitted that, some plots on E:he saed rehabz?tnmn site are stil)
vacant  at  Mouza  Marodi and thérefore,. the 'lestricf
Adﬁ:inistratiar{ had decided to rehabiéiiateg-the residents of

Soharwahi at Mouza Marodi, However thereafter agam because

of opposition from the residents of Mouza Fv“amdi the D:stru_t_

Administra’t?on has now chosen jand for rehabi'itata-.on-___'of- the

betitioners at Mouza Chirva anda also hasg (jemarcatedfthe-Fayout

£




B at Mouza Chirva in the ares »t}_ffab m

k3
it

{{j\
o N
‘)\2‘:". s

submitted that, the resiéfeﬁts; _{“J‘F ?iage %‘m.
will be re babthLamd at Mouza Chirva in fche'saé’z;j-'?a',‘f}%”éu%g‘f S
It is further submitted that, .as per rehabii‘itaﬂc}nj_;-
policy the District Administration has under {akeﬁ_tﬁ_ pm\}i‘d& ail
civic facitities including road, Hght, drinking water, schools, play
grounds, market place and office of grampanchayar af; the '_sa_éd'-
place. Almost 70% of work is aiready camgj:iete_ﬁ-_:-and reﬁst of E:he :
30% of work will be compieted Nﬂfhaﬁ Ewo rmntf*s Tt is
respectfully subm;iﬁtrcﬁ that, the District Admi ﬁistra_tf@ﬁ has also
provided the building funds and C@L"‘Es lncsdeﬂta? a?lawances ?:0
the project affected persons of Sanamahr a-s. per're’habﬁfftation
moh‘,y S¢ that they can bus*d tﬂe:" r&spec@tsi_vé';_héufsés at the
rehabil Hation sits as per their chaice, Th.e t_mi"'%‘e: showing the

disburserment of the said funds per family is filed herewith ang

marked as Annexure RBe1-1 for kind perusal of this Hon'ble

.Luourt It is rqu}ectfu?iy qubmd_rea that, the petfticnér?s é‘\ioss--;?

& 13 have aslready constructed the plinth of the;r hauses rzaa'v the._ _ |

plots alioted to them at ™Mouza Chmfa _ Ii” is respectfu!!y

subﬁftted mat the other aiiotte&; of the pf@ts may aisaﬁgo




commence  the construction. an the  plofs. 2

micluding remaining petitioners.

@ It is respectfully  submitteg tﬁat the answering

respondent ~ Collector has glready vacated the order dated
13.12.2018 passed by the Cub Davassonai Officer, Umred .
imposing ban of allotting plots and to make cansi‘.‘a’u‘c‘cim on the
piots alfoted, The Copy of communication under the szgﬁature of_'
Deputy Collector (’Gosidkhurﬁ) Nagpur :—'ﬁddr@fsed Lcs the Sub'

Dmsmnai Officer, Umred dated 06.12.2019 iz fefetf herewgth am:j-'

marked zs Arsmexum R=1-2 for kind pemgaﬁ-:_r:ﬁf_-_th'is Hon'ble

Court,

'@j It is therefore, mast_'%ésp’écjtﬁ.ﬁ?ﬁ'Saﬁsmr‘lt.ted that,

FQht from the beginring ai efforts have beez‘: takezrs by’ the
DsStrict AdmmzsLmtlon to propery: ‘rehabilitate the reqdents of.
Mouza Sonarwahi and various steps have been taken from time
o time to rehabilitate them at various places and: f‘nafly now at
Mouza Chirva, it is respectfuliy submitted thai the c?l Otmem

letters ang physical possessian of thﬂ said p?ots at. Mouza Charva

Nave aheady been given to the pm}ert affected_persons ofg




Sonarwahi by the District Adrinistration,

submitted that, the District Administration is takirig all efforts i

rehabiiitate the residents of Sonarwahi as stated above which.

shall be completed within two monthis,

S, It is therafore, respectiully submitted that, the refiefs
as praved by the petitioners now do 5at subsist for "éh;e_; reasor
stated above & in view of on quing daé:vempment_w@rk atMc;uza
Chirva.  Under these circumstances and for Lhereagansatated |

above the answering respondent hereby pray to- _ths:"_‘H}b’r}"b’?_é_

Court to dismiss the present writ petition in the interest of

justice.

Hence this repiy,

Cvimadn Kaucle )

Nagpur, | D jo-{zaold
- Dt/- 06.12.2019 : For Respondent No.1-
Dra ft'e'd. by "DrnpRR .

e

{5.Y. Deopuiarf)
Government Pieader, ;5,;3,




SOLEMN AFEIRMATION

I, Avinash %o Jamnas Kefude, aged about S& years
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FARAD | INUATION .
IN THE HIGH JBT OF JUDICA’ AT BOMBAY
NAGPUR BENCH AT NAGPUR

WRIT PETITION NO. 6692/2019

{(SHALIK SHRAWAN DAHAKE & OTHERS VERSUS STATE OF MAHARASHTRA & OTHERS)

Office Notes, Ofﬁce Memoranda of Coram, Court's or Judge's orders
appearances, Court's crders of direcncns
and Registrat's orders

Shri 8.N. Nandeshwar, counsel for petitioners.
Shri 8.Y. Deopujari, G.P. for R-1, 3 & 4.
Shri V.G, Palshikar, counse] for R-2,

CORAM : R.K. DESHPANDE AND
A.S. CHANDURKAR, JJ.
DATE H JANUARY 14,  2020.

This petition can be disposed of by recording the
undertaking given by the respondent no.1 in paragraph 6 of the

reply which is reproduced below:-

" “It is further submitted that, as per rehabilitation policy
the District Administration has undertaken to provide all civic
facilities including road, light, drinking water, schools, play
grounds, market place and office of grampanchayat at the said
place. Almost 70% of work is already completed and rest of the
30% of work will be completed within two months. It is
respectfully submitted that the District Administration has also
provided the building funds and other incidental allowances to the
project affected persons of Sonarwahi as per rehabilitation policy so
that they can build their respective houses at the rehabilitation site
as per their choice. The table showing the disbursement of the said
funds per family is filed herewith and marked as Annexure R-1-1
for kind perusal of this Hon’ble Court. It is respectfully submitted
that, the petitioners nos.3, 7 & 13 have already constructed the
plinth of their houses on the plots allotted to them at Mouza
Chirva. It is respectfully submitted that, the other allottees of the
plots may also commence the construction on the plots allotted to
them including remaining petitioners.”
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The respondent no.l shall abide by the aforesaid_
undertaking and the petition therefore stands disposed of. No,

costs,

(A.S. CHANDURKAR, J.) - (R.K. DESHPANDE, J.)
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We améare not a Member of
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Civil Suit /Criminal Case . | / o '_:
Appeal / Revision Ete. } R No, S‘B ;’“’2@?"@ - of - ._20{}5.4

Plaintiff/ Appellant M @j - A«&Jum f}?%'zr"ftl:? (SEG mfa
} clined DHA&M

Petitioner / Complainant Etc.

~-VERSUS—
Defendant / Respendent / The (ollecras @ﬂcﬁ };l:m%&.l ct Mmapﬁ%w&

Opponent / Accusedete, ) Ry Q{; @%P}'é . N
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To appear and act for me /us as my / our Advocate/s in the said matter.
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